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Central Administrative Tribunal

f 'HYDERABAD BENCH : AT HYDERABAD
O.A. No. 56/9;1 Date of Decision: 5=-3=-1991,
T.A.No. 1
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i Petitioner.

. . | Advocate for the
i petitioner (5)
Versus

| | , Respondent.

j Advocate for the
Respondent (s)

CORAM : i

THE HON’BLE ‘MR.B.N.JAYASINHA s+ VICE-CHAIRMAN

i

| _
THE HON'BLE MR. D.SURYA RAO : MEMBER (JUDICIAL)

1. Whether Iieporters of local papers may be allowed to see the Judgement ? /{;0 _‘

|
2. To be 1‘ef<|3r1‘ed to the Reporter or not ? Naa%

3. Whether t‘i:heir Lordships wish to see the fair copy of the Judgment? 4% e

4. Whether i needs to be circulated to other Benches of the Tribunal ? AT z

| .
5. Remarks of Vice Chairman on columns 1, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDLRABAD BENCH
AT HYDERABAD

0.A.56/91, Date of Order:5=3-1991,

Smt.Kerri Prabhavathi
o aApr Licant
Vs,

1, The Union of India,
SC Railvay, secunder abad
represented by General Manager,
Secunderabad,

2, Divisional Railway Manager,
Vi jayawada, S5C Railway.,.
‘ « s osfE8pondents

Counsel for the Applicant ¢  Shri S.Ashesrvadamma

Counsel for the Respondents ¢ Shri B8.Bheemanna, 3C for Hlys

CORAM:

L3

THE HON'BLE SHRI B.N.JAYASIMHA : VICE~CHAIRMAN

THE HMON'BLE SHRI D.SURYA RAQO : MEMBER (JUDICIAL)

(Judgment of the Division Bench delivered by
: Hon'ble Shri D.Surya Rao, Member (J) g.

The applicant herein filed 0.A.56/91 praying
that a direction be issued to tha::aapondents to appoint
her in any suitabls post in ths Respondents office i.e.
in the Railways on the ground that she is ke widow of a
deceased rasiluay employse, in terms of the instructions/
rules relating to compassionate appointments of deceased
railuay employees. By an order dated 12-11-1988 her
request had been re jected without ;assaigning any reasons.

Hence this application. ‘

5

ConNtdeeelee




e

Rk

™
I
£
2. The applicant is not present to~-day . Houever,

earlier on 22-2-1991 learned standing counsel for Railuayg
Sh:i U.Bhimaang had addressed a letter to the Registry
stating that the Railusy Administration hdeeconsidered
BxMskdar the applicént's‘application,wfor appointment as
Cagsual Labour and she has been directed to report tao the
Assistant Engineer,'Bitrégunta for Medical Examination
vide letter No.B8/P.Con.564/10/88/C1 dated 14/19-2-1991,
In these circumstancaé it is stated that as the applicant
has received the relief socught for and no fufthar dirsec=-
tions are necessary. Accordingly ths applicgtion is
disposed-of as no orders ars necessary. WNo costs.
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(B.N.JAYASIMHA) (D.SURYA RAD)
Vice=-Chairman Member (J)

Dated: Sth March, 1991,
Dictated in Open Court, Deputy Registrar(&ﬂﬂb)

avl/

To \ _ .
1. The General Manager, Union of India,

5.C.Railway, Secunderabad.
2., The Divisional Railway Manager,
vijayawada, S.C.RlYe

= Advocate
3. One copy to Ms.:S.Asheervadamma, .
1€, vegkatapuram colony, Fadmgfaonagar, Secunderabad.

4. One copy to Mr.B.Bheemanna, SC for Rlms, CAT.Hyd.
5. One spére COpY »
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CHECKED BY APPROVED BY

TVPED BY COMPARED BY

"IN THE CENTRZL AEMINISTRATiVE TRIBU
HYDERAEAD BENCH HYDERABAD

THE HON'BLE MR.B.N.JAYASIMHA : V.C.
AND . '
THE HON'BLE MR.D,SURYA RAO & M(J)
N -‘
THE HON'BLE MR.J.JARASIMHA MURTYsM(J)
' 2ND
THE HON'BLE MR.R BALASUBRAMANIAN:M(A)

Dated: g- 3 -1991, '-

ORBER™/ JUDSMENT;

Adim 'E:ted and Interim directions
issyed.

Centra) Administrative ;ribunal
Allgwed D%TCH
Disposed of wit J’f'}'_e;eﬂiibﬁéahiggl' :

Dismigsed : BYDERABAD BENCH

Dismif$sed as withdrawn -,
Dismiksed for default
M.A.\:Drdered/Rejected.

No order as to costs.




